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1, Chief

2, Senior Superintendent of Post
Offices, Srikakulam Division,
Srikakulam, ,

3. The

Post
Divis
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- e N b

THE HON®
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ibabu, a .o

sistant Superintendent of
Dffices, srikakulam, West Sub
ien,Srikakulam.‘
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India, represented by:

Post MasterGeneral, Andihra
Pradesh Circle, Hyderabad,
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ﬁpplicant

THE APPLICANT 3: Mr, K, S.R, Anjaneyulu

THE RESPONDENTS:: Mr.N,R.Devaraj

SRI R,RANGARAJ AN, MEMBER (ADMN )
AND

SRI B,5.JAI PARAMESHWAR, MEMBER (JUDL)
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HON *B LE SRI B,5.,JAI PARAMESHWAR, MEMBER |

Mr.D,Subrahmenyam for M, K.S,R, Anjaneyu
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2. The

h
-

of Murapdka Sub Office, Srikakulam has filed this

0.A, cha)

20-3;1991e
umder Ru

His conten

One year |a
whether kL
&S there
it has te¢
3. The
continued

the basis

bearing No,PF/ED Packer-MC/Marapaka, dated $20=-3-1996

—

(Zanexure

- A D
it is sta
visienal
kule (6) (&
K,Suribab
thé termi
sienallap
5. The
he was ap
netificat
he has me

was under

on the bas

Fe—

Lllenging the Order ef termimatiom dated:

was ne mention regarding previsional/regul

eply has been filed im this O, A,

ted that the applicant‘was appeinted on a p

pointee,

flon dated s15-4-1995 and in the Order at pag

. been shown as a previsienal EDDA, Hence

applicant who was working as ED Packer’

(Amaexure-1, Page,6 to® the 0,A,) issued
(6) (2)&(b) of the P&T ED(C&S) Rules, 1984,

Lg] .
tion, that he has beer posted as EDDA feor

»d that erder was issued without imdicati

e was appoimted om provisional or @ugular

be treated as a regular appeintment,

1

appiicant has prayed that he should be
@s EDDA without terminating his services «

of the termipation metice issued to him

1),

J&(p) of the P&l ED(C&S) Rules,1964, Ome

main contention ef the applicant is that,

sis,

o

] 1]

In the reply,
re-
pasis and a Shew Cause Netice was issued umder
Sri
1 was'appai#ted. The applicart camnct questien

natior ef his services as he was only a prgvi-

bointed as EDDA after he applied in respense to
E.9

he

the impression that he was regularly appoipted

is of the potificatien referred te above,

He

l.’l..3
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alse submits that he has been temirated under Rule

¢f the ED

only if

6. .We

He is a regular ED staff,

(C&S) Rules amd that rule car be reserted f

questicned the learned Counsel for the App

6)

.0
"

licant.

‘the relief that has te be givem in this 0,A, if he sucCeeds

in éhis

appeinti

0.4, He submits that the relief be given

ng him as EDDA ggainst Sri K.Suri Babu, W

him

wve

questiened whether a directien cam be givem discharging

S5ri K,S5
for the
is a mec
Hovever,
the OA S
probed i
petitien
and the

Counsel

- submission,

7. If

i Babu witheut hearimg him, the learned Co
plicant fairly submitted that Sri K,Suri
éssary party te the Oh amd he has te be imp
he was not impleaded as at the time of fil
ri K.Sﬁri Babu was not in service, When we
impleading Sri K,Suri Babu when he was app
applicant was dischérged frem service, the

fer the Applicant was not very forth-right

apy relief has te be given te the Applican

nte this as te whether he had filed any misL

nsel

Babu

e ade'd.

ing of
further
rellaneous
inted
learned

in his

t in this

OA for posting as EDDA, then the necessary par{:y is the EDDA

whe is p
Babu,

I

resently werking now im thit post ie,, Sri

t is stated that he has been regularly pest

K,Suri-

ed as

EDDA Ibas'sed on the notificatiorn referred te above,
K.‘Suribau
held tha

in this

?é jeinde

OA,

r of proper party,.

8. Though the applicart requested fer amemdimg t

for implLEading the preper party, we felt that at th

7

L proper party has nct been impleaded te gl

Hepce the OA is liable te be dismdssed

That Sri

obu has not been impleaded in this OA, It rlas to be

ve re lief

for nen-

he OA

is late
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stage aft

the OA opkn, giving permissien te the'appiicant te f

implead p

ook .
with mot jmach ef paiiuézgén, Hence we suggested te

that the

appointment of Sri K.Suri Babu as the EDDA ang alse

ather con

9, The
the abave

ef limits&

This submission i5 taken note of,

18-4-1996

be coumted for the purpese of limitation, if any,

ic, In

of the prpper:

te file,

wd

er lapse of 2 k years of filing the OA keep
etitien Will emnly lead te inerdinate delay
applicant may file a fresh OA challenging t

tentions raised in this QA,

suggestion,
tion should net be counted if he files a f
. Hence the peried
ie., the submission of this OA till teday

the result, the OA is dismissed for mon-rej
pa Ity.
if so ad¥ised, a fresh QA fer the same reli

However, the applicant is at

)

ing
ile
and
him
he

raising

learned Cowmsel for the applicant fairly dccepted

He alse submitted that the questien

esh OA ,
from

will mot

oinder
liberty
ef

impleading the preper party taking all the contentiens imclu-

ding the

11, The

fer purpoSe of limitatlien, if amy, im filing the fre

case the

receipt ¢f this Order,

~ 12, In

¢EXiqB S.JALIPERAMESHWAR )

SMBER (T)
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DSN

contentions raised in this OCA,

P

period frem 18-4-1996 till teday will net

fresh OA is filed within 30 days from the ¢

view of the abeve, the OA is dismissed, Ng

Ps—

{ R RANGARAJAN )
‘MEMBER (A)

o
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" Dated sthis the 25th day of June, 1998
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sh OA in
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1.. The Chief Po
, ZT The Sr. Suparintendent of Pcst Offices, Srlkakulam DlUlSiDﬂ,
Srikakulam,

30 The Assistadt Superintendent of Fost OPfices, Srikakulgm,
West Sub Didision, Srikakuiltam,

Mr. K.S.R.Anjaneyuly, Advocate, CAT., Hyd,

4, One copy. to
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5, One o py %o fr. W.R.Devaraj, Sr.CG5C., CAT., Hyd. -

6. Dne copy to|BSJP M(1), CAT., Hyd.
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8. DOne duplicafte copy.
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